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THE INDUSTRIAL FINANCE CORPORATION&(AMEND-
MENT) ACT, 1986

No. 50 o 1986 T

[26th November, . .986 1

An Act further to amend the Indmtrlal Finance Corporatlon
Act 1948.

‘Bg it enacted by Parliament in the Thlrty—seventh Year of the B
-Republlc of Indla as follows — :

(1\ This Act may bp called the lndustrlal Flnance Corporatwn o
.(Amendment) Act; 1986. . , .

(2) 1t shall céme intp force o‘n 1such daté ag’ the Central Go'vernment‘f B

may, by notification in the Official Gazette, appoint -and different. dates

may be appomted for different provisions of th1s Act

2. In sectmn 2 of the Industual Finance Corporatxon Act, " 1948

(nere1nafte1 referred to as the prmcxp&l Acty, in clause (¢c),—

(@ for sun—clause (v), the followmg ‘syb-clause shall be: sub=

stltuted namﬂly —

“v) the generatxon storage or dlstrlbutmn of electrimtv

or any other form of energy,”, :

(b) in sub»clause (vit);, for the word “machxrlery” the werda'

“machinery or equipment” shall be subst1tuted

(¢) for sub-clause (zx), the followmg sub- clause shall be sub-

stltuted namelv —

“(wc) the setting up of, or development of, an industrial area

or an industrial estate;”;

(d) in sub-clause (xz) the word occuring at _thé end ~sliall '

be ormtted

(e) for sub-c]ause (xii) and the Eacplanatwn below that sub- .
clause, the follovvlng ‘sub-clauses and Ewnlanatwn shdll be substi-

- tuted, namely:—

‘(i) nrowdmg engmeermg, techniecal, financial, manage-
ment, marketing or other services' or facllit1es for industry;

15 of 1948,

(i) providing medlcal health or other allied services, o

1 2.2-1987 : Vide Notlfication No. 8, O 47 (F), (htch 2-1987, @amttool Indln,ﬂxtmo

mdlnary, 1987 Palt 11, Section 3 (u)
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(xiv) provxdmg services relatmg to mformatlon technology, . ”

tale-commumcatlon or electromcs,

L4

-~ (xv) leasmg, sub—leasmg or giving on hire or hlre—purchase

of industrial plants, equipments, machinery or other assets, -

ncluding vehicles, ships and aircraft;

' (xvi) such other activ:i‘ty as the Central ”Gover‘n.nent may,
 having regard to the objects of this Act, by notlﬁcatlon in the
Official. Gazette, specify -in this behalf; or

(xvii) the research and development of any concept tech-
nology, design, process or product, whether in relation’ to any

of the matters aforesaid, including any act1v1t1es specified under -

‘sub-clause (chn) or any other matter o

Ea:plammon -—For the purposes of sub-clause (1,), tho expres—

.. sion “processmg of goods” includes any art or process for pro-.

. ducing, preparing or making an article by sub;;ectlng any ma-

. terial to a manual, mechamcal chemical, electrlcal or any other
: 11ke operatlon :

3. In sectlon 4 of the prmc1pal Act after bllb sectlon (] C‘), the follow- g

,.',mg aub-sectxons shall be mserted namely —

' “(1D) On or aftcr the commencement of the Industrlal Flnanee
Corporation . (Amendment) Act, 1986, the authorised capital of the

Amand— .

. ment ¢t

sectlon- -

-~ Corporation may bhe increased to such amount -not exceedmg two

hundred and fifty crores of rupees as the Central’ Government may;.

from time to time, by notlﬁcatlon in the Ofﬁclal Gazette, fix,

(1B) The authorlsed capl_tal increased ‘u_nde,r sub-::e_ct:on \11))

shal_l be divided into such number of shares of five thousand rupess.

"each as may be necessary and the shares representing the’ capital 20

- increased maj 7. .be issued ‘with ‘the sanetion of the Central ‘Govern~
ment, as and when the Corporatlon may deem fit.”. :

4. In gection 10 of - uhe prmc1pa1 Act in sub-ser'txon (1),1— o

(@) for clause (a), the followmg clause shall ‘be substituted,
namely : — : \

- “Ya) & Chalrman and a Managing Dlrector to. be appomte‘d
by the Central Government after consultatlon w1th the Deva-
lopment Bank: : -

Provided that the same person may be’ appomted to fune-
hon both as Chairman - and as Managing Director;” :

(b) after clause (b), the foHOng clause shah rbe. insor:te'.d,‘
- namely:— :

“(bb) one. Director nommated by the Reservc Bank ”,

8. In section 10A of bhe pnnc1pa1 Act-— - ' “ o

{a) in sub-sechon (1), after the wdrds “Cha1rman of the Boarg”,
-the words “or the Managing Director and, in a case where the same
person is appointed to function both as Chairman and 2 Managmt
Dlrector such person" shall be mserted : .

imﬁi—
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(b) for sub-qechon (2), the followxng sub-qechon sha]l he :-sub,- :

st\tuted name;y —

“(2) The Chalrman and the * Managmg Dlrector shall hold :

office for such term not exceeding five years as the C“ntlal Gov-
-ernment may Spec1fy in this behalf and shall be ellgﬂblP for re-
appointment.”, - s . .

(¢) in sub-section (24),—

4
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(i) for the word “Chairman”, at both the places where it .

. occurs, the words “Chairman or the Managmg Director”  shall
- be -substituted;

(it) fov the ‘words “spec1ﬁed 1n” at both the places where
they occur, the Words "Spec1ﬁed under”’ shall be substltuted

(d) after sub-sectmn (3), the followmg sub-@ectlon chall be in-

L serted namely:~—

“(34) The Managmg D1rector sha11 exercise - ol.lCh’ powers{:- :

. and discharge such duties as are assigned to-him by this Act or
as may be de]egated to h1m by the Board or the Chamnan "

(e) in sub section (4), for the -portion’ begmnmg wlth the, WOldS.

,"_-“If the Chairman is of opinion” and ending' with the words “the
Chairman_ may- take such action”, the followmg shall be: subst1tuted
;,namely — . : s

- “Notw1thstand1ng anythmg contamed in sub sectlon (3‘,, the_

Chairman or, -in his absence, the Managing Director, Iis
‘of opinion that circumstances exist which : render. it necessary

for him. . to take immediate action in respect of any - matter '

~ which is Wltbm the competence of the Board and that the inter-
ests of the (Jorporatmn may be pre]ud‘c1a11y affected it stich
action is. dnferred until - after  the nex’t meethg of the Board
.then . he may take such action”.

6. In section 11 of the pr1nc1pa1 Act,—
V (o) in sub-sectmn (2), for the words “four years”, the “words
“three years” shall be substltuted . :

(b) in the prov1sd to ‘sub-section 4, after the word “Chalrman
“the words ¢, Managmg Director”. shall ‘be inserted. S :

1. In 'sect1on 1_ of the prmmpal Act, in clause (a), after the words

“the Chairman”, the words “or the \/Ianagmg Director” shall be in-

serted. .

8 In section 13 of the principal Act, in sub-section (1) atter the
© words “the Chairman”, the words “or the Managing Director” shall be
inserted. ' ST

N

9 Tn -section 13A of ‘the principal: Act; after the word. . “Board” the :

F 9877 words “or the M;anagmg Dlrector” shall be: 1n;serted
section "+ - -

-
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10 In sect10n 17 of the pr1nc1pa1 Act,—

.. ..(a). for sub-section (9), the follow1ng sub-sectlon shall be sub-.
st1tuted namely:—

: “(5) The Chairman or, if for any reason he 18 unable to
“attend a meeting of the Board, the Managing Director or, in the

event of bcth the Chairman and the Managing Director being -
unable to atterid such meeting, any other Director norninated by -

the’ Cha1rman in this behalf and in the absence of such nomina-
‘ tion any Director elected by the Directors present from amOng
o . A themselves :shall preside at the meeting. .

\b) in sub—sectmn (6),—

(%) after the word brackets and letter “clause: (b)’ at

“both the.places. where they occur, the words, brackets and let~

~lers “or claise (bb)”'shall be inserted;

(n) after the words “Central GovernmEnt” the words l“@r '

the Rese1ve Bank” shall be inserted;

f't

1‘1 Iri- sect1on 19- of ‘the principal Act, after the- words “State: Co-

operatlve Bank”, the words “or, with the approval of the Reserve Bank,
' W1th any bank outside India” shall be added ‘

12 In -section’ 20 of the- pr1nC1pal Act for the words" “the shares of
any-financial instif tation’ which’ the Central Government may, in consul-

‘tation with the Development Bank notify «in this behalt”, -the  words. -
“the units of the said Unit Trust of Indla or the shares, bonds or deben-
~ tures of any ﬁnanmal or. development 1nst tutxon or or gamsatlon” shall *

‘be substltuted
13 In sect1on 21 of the pr1nc1pal Act—

(a) in sub- sectaon (3) the prov1so shall be om1tted

(b) in sub sect1on (4) for the word “or, with the general or

special approval of the = Central Government .from any “other
authorlty or institution in  India”, the 'words « , the Life: Insurance

Corporation of India established under section 3 of the Life Insur- .

31.of1956. ' -ance Corporation Act, 1956, the General Insurance Corporation aof

1 of 1956, ‘Iridia formed and registered under the _Companies’ Act, 1956, the -

Unit' Trust of" Ind a established under section 3 of the Unit Trust of

52.0f 1963.° " India Act, 1963, or, with the general or special approval of the Cen-

tral Government, from any other authority, institution, organisation

' ortrust within or outside India” shall be substituted,

14 In section' 23 of the princibal Act —

omltted

‘s S A

(b) in clause (e),—.—'—g

(¢) after the word “Development” the words “or any other
international or natlonal 1nst1tutlon or organlsatlon” shall,. be
. inserted; SR : .

(a) in clause (a), in sub- clause (u) the Word “State” shall be_

. Amend-.

ment of --
seCtlon 12,

Amend-

‘ment of

section 19,

Amend::
ment of

section 20, .77

‘Amend.
ment of
section 21,

ment of
section 23,

% -

" Amend-'



. 11158, Indu.;tmal chmce Co'rporatzon (Amendment) , [ACT 501

('17,) for the woxdq “or debentures subscribed by elther of =

’ \them , the words “or.stocks, shares, bonds or debertureg sub-
) scrlbed by any of them or on their behalf” shall be substltuted

T 7 4 (c) in clause {k),—

(%) after the word “techmcal” the wc-rds ‘“ legal marketmg” _

shall be" mserted

- (#) for clause (l) the. followmg clause shall be substxtuted- '

- namely — .

S (4] prov1d1115 consultancy and merchant banklng ser-

vices 'in ‘and outslde [ndla ”,

Amend. -'15 In sechon 30A of the principal Act-— .
‘ment of SI
'_S;g:on (@) in Sub-sectlon (1 ), for the words “Dlrectors of that indus-

trial concern”, the words “Directors, or, as the case may be the -
'Adxmmstrator of that mdustrlal concem” shall be subshtuted

) _ (b) in sub-sectlon (2), for the words “ ﬁrm or company to be
. -the managing agents”, the words ‘to be the Manager” shall be. sub*

_s'ti'tttt'ed -
R s . S
- Amend- - o 16, In sectxon SOB of the pr1nc1pa1 Act— :
fa’o IR (a) for clause (a) the followmg clause shall be subgﬁtuted;.'_ .
W nam"ly--- : , : : R

“(c) all persons holdmg nrmedlately before the issue of .

“the notified order, office as Directors of the industrial concern

. or any other offices ent titling them to exercige powers of superln.
_tendence, direction and control -of the industrial concern shall
_be deemeg to have vacated thﬂlr oiﬁces as such~” »

o (b)in clause (b), thc words “any Managmg Agent or” shall be
omxtted

© for clause (c), the followlng clause shall be | subét,itu_ted;~ ;

' némely — .-

(o) the Managel, if any7 appomted under section 30A shall
be deemed to have been appointed in pursuance of the provi-
siong of the Companies. Act, 1956 and the memorandum and arti- -

~ cles of association of the industrial concern. or, ag the case may -

" be, of any law for the time being in force relating to co.opers--

tive societies and the memorandum or other instrument of.the
. industrial concern, and the provisiong of the said Act or law,

and of the memerandum and articles of association or,” as. the
case may be, memorandum or other instrument shall, subject’

to the other nrovmions contained in thig Act, apply accordingly; . -
but no such Manaoer shall be removeqd from -office except with
* the prevlous consent of the Corporatlon ' i

, | (d) in clause (d) for the word “Dlrector atv bbth the. pléces
~ where it cccurs, the words ‘Directors- ory as the case may be Ad‘
mimstrabor” shall he: subs’ntuted , .

108 1986,
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S

‘ (e) for clause (e), the :Eollowmr clause sﬁall be - substituted
namely —_ o .

“(e) the DlrectOrS app01nted under section 30A shall for all

purposes, be the Directors of the industrial concern duly constltut- :

ed under the Companies Act, 1956 or under any law for the time
being in force relatmg to co-operative societies, and such- Direc-

“tors or, as the casé may be, the Administrator appomted under

Sectxon 304, shall alone be entitled to exercise all the - powers

. of the Directors (by whatever name called) of the industrial
concern, whether such powers are denved from the said Act or

ovigse Industnal Pinince Co'rporatéon (Amendment) A 1155' o

law or the memorandum or articles of association or, - as the-

case may be; the memorandum or other. mstrument of the lndus- .

- trial cercern;”. .

17 In sectlon 30C of the pnnc1pa1 Act in aub-sectlons (1) and_ (2) for‘
- the -word: “Directors”, the words “D1rec.,ozs or Admmlstrator” shall | be

substituted

18 In sectlon 30D of the pr\nc1pa1 Act— ;

- (@) in sub_sectlon ), for the  words -~ “no ménaging agent, -

’Managmg Director or any other  Director ‘of an industrial con-

.- cern’’, the words “‘no Managing Director :or any other “Director or -
_ Manage~ or holder of amy office having the powers of superintendence,
directmn and control of an 1ndustr1a1 concern" shall be substltuted-._‘

(b) in sub-sectlon ) for the words “managmg agent or Manag_

- Amend-

ment of |
section

C 300 -

ment of
section
30D,

B ing Direetor or any other Dlrector the words "Managmg Director - -

or any other Director or Manager or bolder of oﬁice referred to in that S

b-sectmn” shall be subshtuted

. ; 19, In section 38A of the pr1nc1pa1 Act after the word. “Dlrector” " at.
) both the places where 1t occurs; the ‘words - Admmustrator” ‘shall’ be '

20 In section 40A of the pnnc1pa1 Act, after the words “the Chai,r-
man” the words “ Managmg D1rector” shail be mserted '

: 21 In section 43 of the pr1nc1pa1 Act——

(@) in sub-sectmn (1), after the wordg “DeveIOpment Bank” the

words “angd by notification in the Oﬁ“mal Gazette” shall be lnserted
| (b) in sub-section (2), : . _

Amend. -
ment of
saction
38A

_ Amond-

ment

40A,

. ment of

section

4,

(9 in clause (ee) after the word “Chalrman” the words'

4 Man,agmg D1rector” shall be_inserted;

(i4) in .clause (m), after the word-- “Dlrecifo::s” - the words'

“or Admamstrator shall be inserted.

- 22 For the Schedule to the principal Act, the following Sehedule shall
be aubstituted namely — . :
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| “THE SCHEDULE. g
" [See section 39(3)] R

DECLARAT'ION ON FIDELITY AND 'SECRECY . g

e JRTE , do hereby declare that I w111 farthfully,V '

_ _ '.truly -and. o the best: of my. -skill and- ab111ty ‘execute ~and perform

-the  duties required rof me- -ag ‘Director, ‘member-of.....: ;committee,
. -auditor, officer or: other employee (ag the case may be) of the Indus-
- trial Fmance Corporatmn of Ind1a “and which properly relate to the
" -.office or position held by me in orin relatlon to the said Corporation.

1 further der'lare that 1 w111 ot commumcate or. allow to. be
commumcated ‘to any person not legally entitled thereto any infor-
mation - relating ' to the affairs of the Induscrlal ‘Finance Corporation .
- ‘of India or to.the affairs of any .person having any dealing -with the

N __qald Corporauon nor will I allow any such person to inspect; or. have N

access to any books or documents oelongmg to or in the - pessession

: of the said Corporatmn and relatmg to the business of the said’ Corpora-

tion or the business of any person havlng any dealmg with. the said Cor-
_-V-poratmn S : *

Signed before me.

- Signature




